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INTRODUCTION 

I, the Chairman of the Committee on Papers laid on the Table of the 
House, having been authorised by the Committee to present this Report on 
their behalf, present their Second Report. 

2. As a result of examination of some papers laid during the Twelfth 
and Thirteenth Sessions (Eighth Lok Sabha), the Committee have come to 
certain conclusions in regard to delay in laying of the Annual Reports &ad 
Audited Accounts of the (i) Rashtriya Manav Sangrahalaya for the years 
1985-86 and 1986·87 ; (ii' Kendriya Hindi Shikshan Mandai (Kendriya Hindi 
Sansthan), Agra for the years 1984-85, 1985-86 and 1986-87; (iii) Carpet 
Export Promotion Council for the year 1986-87; and (iv) Federation of 
Indian Export Organisations, New Delhi for the year 1986-117 and have 
made certain recommendations. The conclusions of the Committee are 
reflected in the Report. 

3. The Committee considered and adopted this Report at their sitting 
held on 1st March, 1990. 

4. A statement showing summary of recommendations/observations 
made by the Committee i. appended to the Report (Appendix). 

NEW DELHI; 
April, 1990 
Chitra, 1912 (8) 

SATYA PAL MALIK 
CIudmum, 

C./mmiltee on Papera �/�D�L�G��on the Table. 





awaited. The copies of the audittd accounts alongwith annul 
reports of the Sangrabalaya bad since been rec:eivtd. The date-wise 
details of various stages of finalisation of tbe Annual Report and 
Aodited Ac:c:ounla of the Sangrahalaya for the year 1985-86 were 
aileD below ;-

(i) Report on Annual Ac:c:ounts as submitted by Chartered 
Ac:c:ountant sent to tbe A.G. Madbya Pradesh, Gwalior 
on 

(ii) Audit of RMS was undertaken by tbe A.G. Madbya 
Pradesh from 

(iii) Audit report sent by A .G. Madhya Pradesb to RMS on 

(iv) Reply to audit report was sent by Sangrahalaya to 
A.G. Madhya Pradesh, on 

(v) Audit Report approved by Executive Council of RMS, on 

(vi) Annual Report and Audited Ac:c:ounts received in the 
Department of Culture, on 

(vii) The clarification as to whetber Annual Report and 
Audited Accounts of the Sangrabalaya could be laid on 
the Table of Parliament without audit certificate received 
from Ministry of Finance on 

17.11.1986 

25.2.87 to 
28.3.87 

8.6.1987 

20.7.1987 

27.10.1987 

23.2.19.88 

16.9.1988 

The Annual Report incorporating the Audited Ac:c:ounts of tbe 
RMS for the year 1985·86 alongwith a review on the working of the 
Sangrabalaya during the year, both in English and in Hindi, are 
now laid on the Table of Lok Sabha/Rajya Sabba." 

1'116-87 

''The Annual Report and Audited Ac:c:ounts of the Rasbtriya Manav 
Sangrahaloya, Bhopal, an autonomous Organisation fully financed 
by the Government of India, Department of Culture. for the year 
1986-87 were required to be laid on the Table of Both the Houses of 
Parliament by 31 December, 1987. As audit was conducted under 
Section 14 of the Audit Act, the Ac:c:ountant General, Madhya 
Pradesh did not issue audit certificate. This resulted in long 
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1987. were actually laid on 3 March, 1989 with 
an inordinated delay of about 14 months. The 
Committee regret to observe that the Annual 
Reports and Audited Accounts of the Federation 
for the year J987-88 which became due for lay-
ing on the Table of the House on or before 31 
December, 1988 are yet to be laid. 

From the information furnished by the Ministry 
of Commerce (Department of Commerce), the 
Committee note that the Auditors for auditing 
the accounts for the year 1986-87 were appoin-
ted by the General Body of the Federation on 
7 October, 1987 i.e. after more than 6 months 
of the close of the accounting year. Further 
the auditing ofaccouDts by Auditors commenced 
on 15 January, 1988 i.e. after about 3 months 
of their appointment and the same was comple-
ted in 4 months �,���H����on 17 May. 19118. The 
Annual Report, Audited Accounts and Audit 
Report thereon were considcred and adopted 
by the General Body of the Federation at their 
meeting held on 2 December, 1988 i.e. after a 
lapse of 5t months of the receipt of final Audit 
Report from the Auditors. Similarly printing 
of annual report and Audited Accounts was 
undertaken in April, 1988 and completed in 
June 1988 after 8 period of 3 months. Likewise, 
the translation in Hindi was taken up in 
November. 1988 and completed in January, 
1989 after the loss of 3 month,. From the 
chain of events, the Committee come to the 
conclusion that the various stages of finalisation 
of annual accounts were left to take their own 
time and neither the Ministry of Commerce nor 
the Federation attached any seriousness to 
expedite them. The Committee are, therefore, 
of the view that unless proper time schedule is 

________ . ____ d_ra_w_o..:......fo_r_ea_c_h_stage of finalisation of annual 
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accounts right from compilation of accounts to 
their placing before Parliament, and some 
Senior Officers at least of the rank of Deputy 
Secretary is assigned with the job of exereising 
periodical checks to see that the time schedule 
so drawn is strictly adhered, the Federation 
will never become up-to-date. The Committee, 
therefore, recommend that a time bound pro-
gramme to this effect may be chalked out by 
the Ministry in consultation with the Federa-
tion and the Audit authorities, so as to complete 
all formalities within 9 months of the close of 
the accounting year and watch its adherance to 
ensure that the required documents of the 
Federation are placed before Parliament 
without delay. 

The Committee further note that the Ministry 
of Commerce did not lay a statement explain-
ing the reasons for delay while laying the 
Annual Report and Audited Accounts for the 
year 1986-87. The Committee take a serious 
note of it as it is in complete disregard to their 
aforesaid recommendation made in this behalf. 
The Committee re-iterate that whenever the 
Annual Reports and Audited Accounts of an 
organisation are placed before Parliament after 
the prescribed period of nine months from the 
close of the accounting year, they should 
invariably be accompanied with a statement 
explaining the reasons for deJay in a 
chronological order tl) enable the Committee to 
identify the particular stage where the delay 
took place and suggest corrective methods to 
obviate delay in future. 
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